2. V. Manickam,LTI No.188/785

Pampaceundiarpalayam,
32,Harijan Coleny Pasur P.O. .
638 154,Periyar Dte | Appiicants |
‘ iR OeA.82/93
By Advecate Mr. P. Sivan Piliai . - 13
: : ‘ )
V8e :‘gi

~ 2« The ‘Divisional Persennel officer

 -de- A -. }

3. ﬁ-'Ayyakkagnu, LTI 267, Casual labeour
-do- L - . L .

4. Me Muthusamy, LTI 1278, Casual labeur o g
office of the Permanent Way Inap ecter Applicents in -
Southern Railway, Erede ' "~ OeAb 58/93

BY Advoeate-mr.§p.s.‘Ailla1 i

V8e 4 _ v n

1. Union of India through the General Manager

24~ The D:Lvisi@nal ?ersennel Officer.

FREE C2P7 (/3 29
‘_ |
AT /"\\
. OF C.AT. {PiLCEBURE) RULL.

cmx_'g}u. ADMINISTRATIVE mBUNAL
' ERNAKULAM BENCH

oA s

ThurSday. the thirteenth day eof Jinuary, 1994

MR. N. DHARMADAN MEMBER (JUDICIAL) \
MR. S. KASIPANDIAN MEMBER(ADMINISTRATIVE)

1, S. Shanmugham, LTI Ne. 122
Dr.Ne.15, Thatce Celony
Nachalur P.0.,Kulikalai ToKo
. Tiruchi pte . SS T s

Karuppathur P.0., Kulikalai
Tiruchi Dte.

3. K. Palanisamy,LTI Ne. 256

ie The Union of India through the
" General Manager, SQuthern Rauway
Madras-B

Southern Railway,Palg'at R

3. The Chief Persomnel officer, .
Seuthem Railway,Madras-:i Respondents

~in 0.A. /

1. S. Sannasi, LTI .730,Casual Labeur
‘effice of the Permanent Way Inspect»r
Seuthem aailway, Trichy Fort - o

2. T. ‘Sadaiyan; LTI ‘?75.Cisunl labour*'-’-” |

_ SQuthern Railway,madras-s

So uthem Railway.Pal ghdt

3. The chief Personnel officer Seuthern Railway : NS
Madras-3 S o ; o S Resmndents '

g

BY Adgecate Mr 'm.'.ﬁp.uj. Ibrahimxhan



" N. DHARMADAN

] The learned counSel for applicants as well ag

the learned counsel fer reSpondents submitted that these

: cases are cevered by earlier judgment eof this Tribunal in -

.A 767/91 produced as Annexure A 2 in O.A. 58//93.A In the
lzght ef the above statement. we are sutisfied that the H,T,
original applicati.n can beJallowed teo the extent of directing
the respendents te absSerb the applic-nts in serv;ce egainst
shortfall vacancies of Gxeup-b emp&oyee in S.C. queta as

ordered in the jaﬁgment in Q.. 767/91 referred te above.w@zng

This shall be dene within a peried ef four months from the
date ef receipt of the copy ef this judgment.-
1
2¢ ‘There shall be no order as to cests.
o
(8. KASIPANJIAN) - (N. AN)
MEMBER (ADMINISTRATIVE) _ . MEMBER (JUDICIAL)
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